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CENI'RAL ALMINISTRATIVE TRIBUNAL 
-ALLAHABAD BENCH­ 

ALLAHABAD 

Allahabad this the 11th day of -9~_ee£!_ __ 2000 

Hon'ble Mr.!.§..:_!.S..:,.~~g;vi., Memll)er (J) 

Kamla Shankar Mishra., s/o Shri Akshaybar Nath 
Mishra., at'present posted as Postal Assistant 
Sat.ring's Bank Control Organisation. Head Post 

Office., Mirzapur, permanent address - H.No.3lij/l-A •. 
om Gayatri Nagar., Chandpur Salari., Allahabad. 

By Advocate Shri M. Ga~t~ 

Versus 

Appli~ 

1. Union of India through Director General., 
Department of Post., Sanchar Bhawan., sansad 

' 
Marg., New Delhi. 

2. Principal, Chief Post Master General., Uttar 
Pradesh Circle., · Lucknow. 

3. Post Maste'r General., All aha bad Region, Allahabad. 

4. Regional Director Postal Services, Allahabad 
Region., Allahabad. 

_8espondents 

B:X Hon' ble Mr. s.K .I. Nag;vi., Member (J) 

The applicant Shri Kamla Shankar 

Mishra presently posted as Postal Assistant., 

Head Post Office., Mirzapur, has cone up with 

two fold .i;:rayer .,_ first that the respondents 

no.4 be directed to pass the order and post 
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the applicant .at Al Laha bad so that he may look 

after his handicapped wife who remains at Allaha­ 

bad because of poysical d~sability and the second 

prayer is for direction to the respondents to make 

payment of outstanding travelling allowance for 

movement on transfer in compliance with orders 

dated 14.06.1996, 08.5.1997 and 25.01.1999. In 

support of his contention, the applicant has 

sub:nitted that his wife is physically h andf.cap oed 

and is posted in the Office of·Chief Development 

Officer, Allahabad under the State GoverI117lent 

whereas ,as per ~ules and guide lines regarding 

the posting 0£ husband and wife at one place, may 

be considered,f-QJ;.-ti.:feh he ~ade several represent- 
.) 

ation to the·respondents, but of no avail. He has 

further ~entioned that he is undergoing the ~ental 

and physical suffering for being posted at a ~lace 

awary from Allahabad as no one is here to look 

after<his physically .ha_ndicapped wife and a minor 

dauqh ter. 

2. Shri Joshi opposed the p::- ayer and 

referred the pleadings in the counter-reply. 

According tp \'hich the apetitioner cannot claim 

his transfer from Mirzapur to Allahabad as a matter 

of right and also that he is not entitled to travel­ 

ling a:Il.lowance as these transfers were made at his 

own request and also that he cannot claim any T.A. 

for transfer to Jaunpur. ~here he did not join • 
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3 .. Considered the pleadings and 

argu~ents placed from either side. 

. ,; / 
Both the relief sought~aE1§ practically 

/ 

· come within the domain of departmental authorities. 

The respondent no.4 may consider the representation 

of the applicant and may. if administratively 

possible. accommodate the applicant at, Allahabad 

when such occasion arise. 

s. Regarding, the dispute in payment of 

transfer allowance, it is directed that the matter 
~ . 

be re-examined and appropriate orderipassed vdth 

speci fie mention as to which transfer order was 

passed on the request of the app;J..icant and which 

transfer order was passed on administr~tive ground 

for which the applicant may be entitled for ·T .A. 

The claim of transfer IP.Allowance may be decided 

within 4 weeks. 

6. Theo.A. is disposed of with·t.he 

al:ove observation. No order as to costs. 
/ 

MemJ:er (J) 

/M .M ./ 


